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ORDER

Per Satbeer Singh Godara, Judicial Member:

This assessee’s appeal for Assessment Year 2011-12,
arises against the CIT(A)-28, New Delhi’'s order dated
27.03.2024 in case No. 26/10477/2018-19, in proceedings u/s
147 r.w.s. 143(3) of the Income Tax Act, 1961 (in short “the
Act”).

2. Heard both the parties at length. Case file perused.

3. We straightway advert to the assessee’s second
substantive ground going to the root of the matter that the
impugned reopening herein itself is not sustainable in law for
want of a valid approval u/s 151 of the Act. Learned counsel
has filed a copy of the said approval wherein the prescribed
authority has simply "“approved” it on 31.03.2018 without

having given any due consideration thereto as per law and
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therefore, we quote CIT Vs. S. Goyanka Lime & Chemicals
Ltd. 64 taxmann.com 313 (SC) and PCIT Vs. N.C. Cables Ltd.
(2017) 291 ITR 11 (Del.) to conclude that the impugned
reopening u/s 148/147 set into motion by the Ilearned
Assessing Officer, deserves to be quashed in very terms. Mr.
Bansal’s vehement arguments supporting the impugned

reopening are hereby decline therefore.

3.1 AIll other pleadings on merits in the assessee’s instant

appeal stand rendered academic.

4. This assessee’s appeal is allowed in above terms.

Order Pronounced in the Open Court on 20/12/2024.
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(S. Rifaur Rahman) (Satbeer Singh Godara)
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